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* IN  THE  HIGH  COURT  OF  DELHI  AT  NEW  DELHI 

+  W.P.(C) 4371/2024 

 M/S JVG TECHNOLOGY PRIVATE LIMITED .....Petitioner 

Through: Mr. Puneet Agrawal, Mr. Prem 

Kandpal, Mr. Ketan Jain, Ms. 

Sakshi Bisht & Mr. Chetan 

Kumar Shukla, Advs. 

 

    versus 

 

 CENTRAL BOARD OF INDIRECT TAXES AND  

CUSTOMS & ANR.    .....Respondents 

Through: Mr. R. Ramachandran, SSC 

with Mr. Prateek Dhir, Adv. 

 CORAM: 

 HON'BLE MR. JUSTICE YASHWANT VARMA 

 HON'BLE MR. JUSTICE DHARMESH SHARMA 

    O R D E R 

%    07.01.2025 
  

 Learned counsel representing the writ petitioner prays for and is 

accorded liberty to withdraw the instant writ petition subject to rights 

being reserved to assail the subsequent order referable to Section 

54(11) of the Central Goods & Services Tax Act, 2017 which has 

come to be issued. 

 Ordered accordingly.  

 

YASHWANT VARMA, J. 

 

DHARMESH SHARMA, J. 
JANUARY 07, 2025/kk 
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